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2, The brie£ fact of the case is that the respondents
vide notification dated 22-4-96 announced for the written
test to the post of C.T.I. The list of eligible candida
tes was also published. The applicant's name is at Sr.

No.28. The applicant appeared in the written test and
cleared the same,; as per the result declared vide

Anneatre A-5^: Subsequently, the applicant appeared in
the viva-voce t^t held on 20-8-96. ^he applicant could

not secure the required nerl® in the viva-voce test.

Consequently, his name was not in the final panel

declared on 27-12-96 C Annexure A-X ). Hence, the

applicant has come to the Tribunal,

3. The grievance of the applicant is that viva—^/oce

test was not made in accordance with the rules as the

applicant was not given chance to express his ability,

Challenge is also on the ground that in viva-^;oce test,!

marks were not alloted by the individual ofiicer of the

committee and nerks for serviced records were also not

taken into consideration.

4. The respondent have contested the ground taken in the

OA and submitted,/that the selection vras made after

following die procedure. The applicant failed to secure

qualifying nerks in the viva-voce i.e. professional

ability so the applicant could not be in the panel.

5. None has appeared for the applicant and as the case

is of 1998,1 we have h^rd the case on merit under S^ticn

15(1) CAT (Procedure) fiules. VJe ha ye perused the recital
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made In the OA and documents annexed thereto and ha^
also hoard the learned counsel fa: the respondents.

6. the pleading, it is Clear that the post Of
0.T.1 is a selection post. The method of sele=tion
consist Of a written test and ̂ .of^sional ahilit, for
"hooh 15X of marte are allotted. The a^^Ucant could
not secure the ̂ alifyi^g ^ professional
ahildty. The ̂ ound taJcen in the OA is that each ma«o^
constiting the committee was rojuired to allot mcrhs on
merit, Hbwev^, as ner r,

Board comniinication
(Annejjure a-i), ^ated I-5.92 it k

^  provided thatthere will be a single ewlution sheet to be , ■
,  ̂"eet,; to be signed byall members of the Selection Board c

.  oard. Consequently, the
applicantfe claim thA4. ^ athat individual n,ember was required
to Illot the raarte,; baaia.

7. Learned counsel for the rearv ^
respondents tes produced

- copy Of the srrteheet auoted to the
candidates, it shows that marte on s ■ •

seniority was also
eP^ven to the candidates. The an.i.-.
marv= ^Pplicant Was also aliotedCh the basis Of his seniority.
8. It is also noted that the selac-n
27-12.06 lb "03 notified on12-96,; the applicant filed this na •
-to: ̂re than one and half
bcrred by limitation.

8., =11 ia being solution post , the a .•
can have no grievance it bis junior h T

** junior have been

promoted. selected and

10. In view of the jthe discussion n^de above. OA hp.
merit and it -io .c- ^ 00nd i^is dismissed.

i ̂ .iC.Bhatt ) ^
Member (a) , — ^

( o.c.vacma )
nk ^0 Chairman (jj
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